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Order

in the morning from 10 am. to 11
am. I am here; I am here tll
the last moment when the Marshal
ushers mg  in | am receiving the
notices and considering them. Where
is the earlier occasion when I can
inform the hon. Members hecause I
am considering them till 11 O'clock.
Therefore, the only occasion that
comes ig when the question hour is
going on. There is no other alterna-
tive for me. If he could suggest
some remedy, I am prepared to con-
sider them and see if a better proce-
dure could be evolved.
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12.50 hrs.
PAPERS LAID ON THE TABLE

Notrreations unper Kerata Govern-
MENT LanD  AssiGNMENT  ACT,
AmvEnoMmEnTs 10 KERALA  Lanp
Acgquisttion  Rures, awp Fonest
Sprriement Ruues.

The Deputy Minister in the Minks-
try of Food and Agriculture (Shrl
Shahnawaz Khan): On behalf of Shri
C. Subramaniam, | beg to luy on the
Tablo—

(13 «# copy each of the follow=
ing Notifications  under yub-sec-
tion (3) of section 7 of the Kerala
Government Land  Assignment
Act, 1960, read wilh clausg (c)
(iv) ot the Proclamation dated
the 24th March, 1905 issued by
the Viece-President discharging
the funclions of the President, in
relation to the State of Kerala:—

(i) The Kerala Land Assignment
Rules, 1964, published in
Notification SR.O. No. T1/64
in Kerala Gaze!te daled the
25th March, 1964,

(ii) Thg Ruies for the Implemen-
tation of the Centrally spon-
soced scheme of  scttlement
of landless agricultural labou-
reri on Government Poram-
poke lapds, publisheg in
Notification No, 50513/A3/62/
ND o Keraln Gezette dated
the 2Ind Qctober, 1963.

(i) The Rules  for the assign-
ment of Government lunds
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[Shri Shahnawaz Khan)

for the purpose of Setile-
raent of Jandless agricultural
labourers under the Centrally
sponzored  scheme of  the
settlement of such labourers,
publisheg in Notification
S.R.O. No. 715/1963 in Kerala
Gazette dated the 22nd Octo-
ber, 1963,

{iv) Notification No. 70182 /A3 /63 /
RD dateg the 8th January,
1964, making certain amend-
ments to the rules for the
assignment  of Government
lands for the purpoge of
settlement of landless agri-
cultural labourers under the
Centrally sponsoredq schume
of the settlement of such
labourers,

{v) SRO. No. 30/65 published in
Kerala Gazetle dateg the
26th  January, 1865, making
certain amendment  to  the
Rules for the assignmeny of
Government lands,

(vi) S RO, No. 117/65 published
in Kerala Gazette dated the
23rd March, 1965,

(vii) The Rules fo- the Assign-
ment of Government Lang in
Development Areas for indus-
trial purposes, published in
Notification S RO No. 97/64
in Kerala Gazette dated the
30th March 1864

(viiiy S.R.O. No. 231/65 published
in Kerala Gazette dated the
Ist June, 1065, making cer-
tain amendment o the
Kerala Land  Assignment
Rules, 1084.

(ix) SRO. No. 303/65 published
in Kerala Gazelte dateg the
3rd  August, 1965 making
certain  amendments tg the
special rules for the lease of
Government lands for tobacco
cultivation,

[Placed in Library. See No. LT-
B331/65].
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(2) a copy of Notification SR.O.
No. 219/64 published in Kerala
Gazette dated the 21st July, 1964,
making certain amendments to the
Ke-ala Land Acquisition Rules,
1963, under sub-section (2)  of
section 61 of the Kerala Land
Acquisition Act, 1961, read with
clause (c) (iv) of the Proclama-
tion dated the 24th March, 1965,
issued by the Vice-President dis-
charging the functions of the
President, in relation to the State
of Kerala. [Placed in Library.
See No. LT-5332/65].

(3) g copy of the Forest Settle-
ment Rules, 1965, published in
Notification SRO. No. 186/65 in
Kerala Gazette dated the 11th
May, 1865, under section 77 of the
Kcrala Forest Act, 1961, read with
clause (¢) (iv) of the Proclama-
tion, dated the 24th March, 1965,
issued by the Vice-President dis-
charging the functions of the
President, in relation to the State
of Kerala. [Placed in Lihrary.
See No. LT-5333/65].

AnNual Rerorr or Cocnin
REFINERIES

The Minister of Petroleum and
(Shri Humayun Kabir): I

(i) Annual Report of the Cochin
Refineries Limited, Ernaku-
lam, for the year 1964-65,
along with the Audited Ac~-
counts and the comments of
the Comptroller and Auditor
General theseon, under sub-
section (1)  of section 619A
of the Companies Act, 1956.

(ii) Review by the Government
On the working of the above
Company,

[Placed in Library. See No. LT-
5334/65].



